.

492

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINICIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 04 OF 2025

IN THE MATTER OF:-

SUSHIL RAGHAV ...APPLICANT

VIS '

STATE OF UP & ORS. .....RESPONDENTS
AND

IN THE MATTER OF:-

INDU TIMBER PRODUCTS PVT. LTD.  ...INTERVENOR
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o Annexure No. 8
A true typed English translated copy of the 21729
judgment dated 02.09.1998 passed by Civil Judge,
Ghaziabad in OS No. 548/91 titled UPSIDC V/s
Mukesh Sharma
10. | Annexure No. 9
A true typed copy of the registration certificate | 3D
dated 15.11.2006 issued by Central Excise,
Ghaziabad
11. Annexure No. 10 5133
A true copy of the electricity connection documents
from dated 19.06.1992 till 28.02.2002
12. | Annexure No. 11 24
A true typed copy of the registration certificate
dated 12.06.2009 issued by UP VAT
13. | Annexure No. 12 2<
he copy of the current Electricity Bill
14. | Annexure No. 13 %67
A true copy of the order dated 07.04.2025 passed in
Writ petition No. 3744 of 2025
15. | Annexure No. 14 28\ |
A true copy of the letter dated 17.11.2025
4. Proof of service Yo
New Delhi Respondent No. 6
Dated:- 14/95/0?0&‘6 Through
Sanjeev%‘ﬁal & Ekaﬁ%@rwal
Advocates

Ch. No. 735, 7% Floor, D-Block, Lawyers Chamber Block,
Additional Building Complex, Supreme Court of India
New Delhi-01

Mob:- 9717911621/ 9971257118

Email:- agarwal legal@yahoo.co.in
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINICIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 04 OF 2025

IN THE MATTER OF:-

SUSHIL RAGHAV ...APPLICANT
V/S

STATE OF UP & ORS. .....RESPONDENTS

REPLY & OBJECTIONS ON BEHALF OF THE RESPONDENT
NO. 6 TO THE OROGINAL APPLICATION OF THE

APPLICANT.

MOST RESPECTFULLY SHOWETH,

1. That the respondent no. 6 is the owner & occupier of factory
premises situated & located at S-18/5, Site-IV Industrial Area,
Sahibabad, Ghaziabad, U.P. wherc thc intervener is conducting
industrial activity since the year 1991 & where a company by name
of M/s Indu Timber Pvt. Ltd. was established. The present reply &
objections is being filed by Sh. Nitin Sharma who is one of the
owners & occupier of the premises.

2. That the factory premises situated at S-18/5, Site-IV Industrial
Area, Sahibabad, Ghaziabad, U.P. is falling in the land covered by
Khasra No. 92 & 93 Vill. Jhandapur, Tehsil & Distt., Ghaziabad.

3. That the respondent no. 2 UPSIDA has been making illegal & false
claims on the land/ premises of the intervener to protect their illegal
activities of converting the scheduled park areas in the industrial
area developed by them. It is pertinent to mention that in order to
divert the main issue in the present petition pertaining to the
specific park sites provided in the OA by the Original applicant
from serial no. 1 to 8, the UPSIDA does not have any plausible
explanation since they have themselves misused the park areas by

illegal allotments where business is being run.
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4. That it is an admitted fact that the subject land claimed by the
UPSIDA for developing park does not belong to UPSIDA through
acquisition or purchase. The UPSIDA is not the owner of the
subject land on which the factory premises of the applicant stands
since 1991. In this regard an earlier attempt was med by UPSIDA
(then UPSIDC) to claim the said land by filing a civil suit before
the Additional Civil Judge (Sr. Division), District Court, Ghaziabad
being OS No. 548 of 1991. The said suit was dismissed by the
Court of Additional Civil Judge-II, Sr. Division, District Court,
Ghaziabad vide judgment dated 02.09.1998. The appeal filed by
UPSIDA against the said judgment being Civil Appeal No. 204 of
1998 also stood dismissed by Special Court (E.C Act)/ ADJ,
Ghaziabad, U.P.

5. That by virtue of a judicial order the rights claimed by UPSIDA on
the subject land were negated & as such they do not have any right
whatsoever on such land. It is further pertinent to mention that the
subject land of the intervener being not owned by UPSIDA &
therefore they cannot claim that land to be open space for the
purpose of developing any public park.

6. That on account of the illegal activities committed by UPSIDA to
make an illegal attempt for laying their hands on the factory
premises of the intervenor, the intervenor approached the Hon’ble
Allahabad High Court by way of Writ C No 3744 of 2025 titled M/s
Indu Timber products V/s UPSIDC & Ors. The Hon’ble High Court
by virtue of the order dated 07.04.2025 has restrained the UPSIDC
from taking any illegal actions but except with due process of law.

7. That it is has been upheld by a judicial verdict passed in the suit of
the UPSIDA being OS No. 541/1991 which is confirmed by the
appellate court & has attained finality that the subject land which
UPSIDA has claimed to be open land is neither acquired by
UPSIDA nor is part of any land under the domain of UPSIDA.
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Hence, in the present proceedings the reference to the land of the
respondent no. 6 is misleading in nature.

8. That the respondent no. 2 UPSIDA is repeatedly making illegal
attempts to illegally claim the factory premises of the intervenor as
an open land & replacement of a park whereas the fact remains that
neither the said land belongs to them nor it is a vacant open land &
further there was no park on the said land supposed to be carved out
by UPSIDA at the time of the development of the said industrial
area. Hence, the entire exercise by UPSIDA to mislead this Hon’ble
tribunal by getting any order behind the back of the intervenor
whereas his rights are attached & involved with the subject land.

9 That the brief facts of the matter are that the respondent no. 6, In
the year 1989, in the District of Ghaziabad at Sahibabad the
development work was conducted to establish industrial activities
by UPSIDC. Lands were acquired for carving out industrial area. In
the concerned area certain land s were left out from acquisition
including land measuring 0-14-0 Biswa under Khasra No. 92 & 93.
A certificate to this extent was issued by UPSIDC on 20.09.1989.
However, the entire area as per the development plan was permitted
for industrial activities. A true typed copy of the letter dt.
20.09.1989 issued by UPSIDA is annexed with this petition as
Annexure No. 1.

10. That in the year 1990-91 the subject land on which the industrial
unit by the name of M/s Indu Timber Products Pvt. Ltd was
established by late Sh. Mukesh Sharma after procuring the land
falling under Khasra No. 92-93 by way of registered sale deeds &
agreements. The subject land was private freehold abadi land &
was neither acquired land nor government land. It was purchased
from the erstwhile owners namely Ratan Lan S/o Sardar Singh &
the mutation exercise was also conducted. Since then the subject
factory premises is in continuous occupation & possession of the

answering respondent.
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That on 31.05.1991 The respondent no. 6 was incorporated &
registered with the ROC with a memorandum & article of
association to start its business activities. A true copy of the
registration certificate dated 31.05.1991 issued by ROC is
annexed with this petition as Annexure No. 2

That on 01.05.1992 the respondent no. 6 established one plywood
& wood based industry at the subject land falling under Khasra
No. 92-93 & granted the Municipal, No. S-18/5 Site-IV Industrial
Area, Sahibabad, Ghaziabad. The directorate of industries
Ghaziabad issued a registration certificate on 27.11.1992. A true
typed copy of the directorate of Industries SSI UNIT Certificate
dated 27.11.1992 is annexed with this petition as Annexure No.
3.

That 24.11.1992 The office of the District Magistrate, Ghaziabad
issued one no objection certificate & license to run wood based
industry at the subject site under Khasra No. 92-93 of the
respondent no. 6. A true typed English translated copy of
permission letter dated 24.11.992 issued by District magistrate,
Ghaziabad is annexed with this petition as Annexure No. 4

That 04.04.1992 The sales Tax Department issued registration
certificate for the respondent no. 6 unit under the U.P. sales Tax.
A true typed English translated copy of Sales Tax Registration
dated 09.04.1992 is annexed with this petition as Annexure No.
5.

That 01.10.1993 The City Board Ghaziabad (now Nagar Nigam
Ghaziabad i.e. respondent no. 2) assessed the respondent no. 6
unit & imposed house tax & municipal tax on the respondent no. 6
unit at S-18/5, Site-IV, Ghaziabad. The said tax has been
reassessed thereafter & paid regularly. A true typed English
translated copy of the Municipal Tax Documents issued by

Respondent no. 5 is annexed with this petition as Annexure No.

6.
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That 11.02.2021 the respondent no. 5 Nagar Nigam, Ghaziabad
issues fresh assessment & demand of tax from respondent no. 6
for its unit at S-18/5, Site-IV Industrial Area, Sahibabad on Khasra
No. 92-93, Vill. Jhandapur. The property is registered as Pin No.
VS54458. A true copy of the fresh assessment/ demand letter
issued by respondent no. 2 along with ledger account is annexed
with this petition as Annexure No. 7.

That on 02.09.1998 the respondent no. 2 filed one suit no. 548/91
against Sh. Mukesh Sharma (Director respondent no. 6) claiming
the land of the respondent no. 6 unit & also to demolish the
structure thereon. The said suit was dismissed after trial by the
court of Civil Judge, Ghaziabad holding the land of the respondent
no. 6 & construction thereon under valid ownership of the
respondent no. 6. A true typed English translated copy of the
judgment dated 02.09.1998 passed by Civil Judge, Ghaziabad in
0OS No. 548/91 titled UPSIDC V/s Mukesh Sharma is annexed
with this petition as Annexure No. 8.

That on 20.08.2002 The UPSIDC preferred one appeal against the
judgment dated 02.09.1998 in OS No. 548/1998 passed by Civil
Judge, Ghaziabad before the Court of District Judge, Ghaziabad.
The said Appeal being CA No. 204 /1998 titled UPSIDC V/s
Mukesh Sharma was dismissed on merits upholding the rights of
Mukesh Sharma/ respondent no. 6.

That in the subject Civil Suit O.S. No. 548 of 1998 specific issue
was framed by the court that whether the subject land on which
the present premises of the present respondent no. 6 is located on
Khasra No. 94 Vill. Jhandapur & whether the said land is acquired
by the respondent no. 2 & 3 UPSIDC & whether it belongs to
UPSIDC. Furthermore, another issue was framed as to whether
the respondent no. 6 is in illegal occupation of the subject land &

whether the subject land is identified.



20.

21.

22.

23.

24.

499

That the concerned Civil court after recording the evidence led by
the parties has decided the above issues in favour of the
respondent no. 6 by holding that the subject land is neither the part
of Khasra No. 94 nor it is under acquisition or ownership of
respondent no. 2 & 3 UPSIDC. It further recoded a conclusion
that the subject land falls under Khasra No. 92 & 93 which has not
been acquired for UPSIDC. The subject land is part of Abadi
which has been sold by the individual owners.

That as such upon dismissal of the Appeal No. 204 of 1998 of
UPSIDC, the above issue & its conclusion between the parties has
attained finality & the respondent no. 2 have no right to reagitate
the same or to raise their claims on the subject land one way or the
other. The decision on the said issue between the same parties
would otherwise operate as res judicata U/s 11 CPC.

That on 15.11.2006 The Central Excise Department issues a
registration certificate in terms of the Central Excise Rules, 2002
thereby confirming the industry run by the respondent no. 6 at S-
18/5 (Khasra No. 92-93), Site-IV Industrial Area, Sahibabad,
Ghaziabad. A true typed copy of the registration certificate dated
15.11.2006 issued by Central Excise, Ghaziabad is annexed with
this petition as Annexure No.9.

That on 10.11.2009 The department of Employees State Insurance
issues letters for compliance thereby confirming that the
respondent no. 6 unit is running with employees.

That on 19.06.1992 The electricity Department grants connection
of electricity at the subject site of respondent no. 6 at Khasra No.
92-93, Vill. Jhandapur. The said load was subsequently confirmed
for 150K VA with fresh line in the year 2006. The electricity bill
for the relevant period & upto date is being paid. The unit is
running at site. A true typed English translated copy of the
electricity connection documents from dated 19.06.1992 till

28.02.2002 is annexed with this petition as Annexure No.10
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That on 03.08.2010 The Central Sales Tax issues registration
certificate confirming the industrial activities of the respondent
no. 6 at the subject site.

That on 12.06.2009 The UP VAT issues registration certificate
confirming that the respondent no. 6 is running at the subject site
since 12.03.1991. A true typed copy of the registration certificate
dated 12.06.2009 issued by UP VAT is annexed with this petition
as Annexure No.11.

That the respondent no. 6 unit is running regularly at the subject
premises which is numbered as S-18/5, Site-IV Industrial Area,
Sahibabad Ghaziabad. The electricity bill of the Electric
connection in the name of the respondent no. 6 is raised for
electric consumption. The copy of the current Electricity Bill is
annexed with this petition as Annexure No.12.

That the respondent no. 6 on earlier occasion filed one Writ
petition No. 3744 of 2025 titled Indu Timber products Pvt. Ltd.
V/s State of U.P. & Ors. against the illegal activities of respondent
no. 3 & 4. This Hon’ble court was pleased to record & provide
that no action on the part of UPSIDC shall be taken against the
respondent no. 6 without issuing any notice or not adopting the
due procedure of law. A true copy of the order dated 07.04.2025
passed in Writ petition No. 3744 of 2025 is annexed as Annexure
13.

That however, the concerned officers of respondent no. 4 are
repeatedly making an attempt to interfere & infringe in the rights
of the respondent no. 6 with regard to the subject premises by
raising invalid unqualified claims on the subject land sometimes
claiming it to be open land & at other times claiming it to be park
land & on some occasions claiming that they intend to purchase
the land from one Usha Rani who claimed that the part of the land
belongs to her. There is a connivance between the officers of the

respondent no. 3 & private individuals to illegal lay hands on the



30.

31.

32.

33.

501

property of the respondent no. 6 without any legal right. The acts
of the respondent no. 4 amount to infringing the rights of the
respondent no. 6 guaranteed U/A 300A of the Constitution of
India.

That the whole attempt of the respondent no. 3 & 4 is to interfere
& infringe in the peaceful & absolute occupation of the subject
demised premises at the behest of mischief mongers in the area.
The respondent no. 2 are also trying to cover up their own defaults
by permitting occupation of the park area carved under the
layout plan. The respondent no. 3 & 4 are in process of illegally &
unlawfully claiming the land of the respondent no. 6.

That it is pertinent to mention that the respondent no. 2 on earlier
occasion has even conducted ground survey of the subject land &
entire evidence was led in the Original Suit No. 548 of 1998
before the Civil Judge, Sr. Division, Ghaziabad but could not
succeed in establishing that the land of the respondent no. 6 was
acquired & under their ownership. However, another attempt is
being made illegally by conducting a drone survey of the premises
of the respondent no. 6 which is nothing but an attempt further to
interfere in the peaceful possession of the subject premises.

That on 17.11.2025 the respondent no. 6 submitted the entire
details of the status of the subject premises belonging to the
respondent no. 6 along with the copies of the relevant judgments
of the civil courts to the respondent no. 2 D.M. & the Tehsildar of
the area in order to apprise them with the facts. A true copy of the
letter dated 17.11.2025 is annexed as Annexure 14.

That from the above it is clearly established that the answering
respondent no. 6 is established at the subject land since the year
1991-92 when the company M/s Indu Timber products Pvt. Ltd.
was established with all statutory sanctions & approvals. It is
further established that the said land was not acquired by the

respondent no. 2 for the purpose of the said industrial area but was
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a private freehold land adjoining the industrial area. It is further
established that the rights claimed by the respondent no. 2 on the
said land stood negated by a civil court of competent jurisdiction
adjudicating on the said issue. The mere citing of any land as open
land in any layout plan of respondent no. 2 without the subject
land being acquired under their domain cannot demolish the
independent rights of land owner on a freehold unacquired land. It
is also a matter of record that at no point of time was any park or
green area developed by the respondent no. 2 as part of the
industrial area.

That undisputedly from the above the said land is occupied & is in ‘
possession of the respondent no. 6 since the year 1991-1992
onwards which is more than 30 years period. It is respectfully
submitted that the cause of action, if any, against the answering
respondent no. 6 for restitution of the said land would start from
the date of their occupation of the said land & which is more than
30 years ago. Hence, without prejudice to the other submissions it
is respectfully submitted that in the lights of the provisions of
section 15 sub clause 3 of the National Green Tribunal Act, 2010
the present O.A. qua the subject land pertaining to respondent no.
6 is not maintainable as it seeks a relief for restitution of land for
which the cause of action stood arose more than 30 years ago.
That without prejudice to the above it is further submitted that
admittedly in terms of the judgments delivered by the civil court
as stated herein above through a judicial verdict it has been held
that the subject land of the respondent no. 6 falls Khasra No. 92 &
93 Vill. Jhandapur & does not fall in Khasra No. 94 or 77. It may
be relevant to note that a perusal of para 7 of the O.A. in the
column (a) no encroachments have been alleged on Khasra No. 92
& 93 (Page 17 of OA). The encroachments are alleged in Khasra
No. 94 t0 99, 101 -103 & 77.
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That this Hon’ble tribunal may not proceed to entertain or decide
any disputes pertaining to the claimed ownerships or right to
possess any property even by adverse possession. For the purpose
of the relief sought before this Hon’ble tribunal it has to be
established primarily that there existed some notified park or
green area which was subsequently encroached to remove the
existing park/ green area. However, in the present matter the
applicant of the O.A. even if relying on the 1976 layout plan has
failed to demonstrate & establish that there was some part/ green
area exiting on the claimed site at least in the year 2018-19 (i.. 5
year 2 months before the filing of the present O.A.) in terms of the
limitation period prescribed u/s 15(3) of the NGT Act, 2010. It is
pertinent to mention that it is an admitted case on record that at no
pint of time any park existed on the subject land & merely by
stating an open land would not convert it into a green area park.
That as with regard to the contents of the notices stated to be
issued by respondent no. 2 UPSIDA referred through Annexure A-
5 of O.A. (Page 54-59) it shall be relevant to note that the perusal
of the same would make it clear that the dispute is pertaining to
the land in Khasra No. 95 that to pertaining to the alleged misuse
by the respondent no. 5 GDA who has established one garbage
dumping ground & recycling plant. The said letters do not
mention anything pertaining to the land & property of the
answering respondent no. 6.

That apparently the respondent no. 2 in association with the
respondent no. 6 want to claim the land & property of answering
respondent no. 6 after the respondent no. 2 failed to establish any
legal right on the subject land.

That the entire averments allegations pertaining to the said alleged
park mentioned at column (a) in para 7 of the OA does not pertain
to the answering respondent no. 6 & unduly the same is being

attempted to cover up the defaults of the respondent no. 2 in their

/0
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failure to give any plausible explanation for such parks which
have been earmarked as parks in the layout. But subsequently
eaten away.
PRAYER
In view of the it is most respectfully that this Hon’ble Tribunal may
graciously be pleased to:-

A. Pass appropriate orders thereby declaring that the land/
property of the answering respondent no. 6 situated at S-18/5,
Industrial Area, Site-IV, Sahibabad, Ghaziabad & falling under
Khasra No. 92 & 93 Vill. Jhandapur does not fall in any part of
encroachment sought to be covered under column 7(a) of the
O.A.

B. Pass any other order or directions as may be deemed fir &

4

New Delhi Respondent No. 6
Dated:- ),?/05 /oa’o% Through

proper in the interest of justice.

Counsel

/1
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINICIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 04 OF 2025
IN THE MATTER OF:-
SUSHIL RAGHAV
V/S
STATE OF UP & ORS.

...APPLICANT

.....RESPONDENTS
AFFIDAVIT
Affidavit of Sh. Nitin Sharma S/o Late Mukesh Sharma, aged about
35 years, C/o Indu Timber products Pvt. Ltd., S-18/5, Site-IV
Industrial Area, Sahibabad, Ghaziabad, U.P.
I, the above-named deponent do hereby solemnly state on oath as
follows:-

1. That my name & address is correct & true. [ am the authorized
person on behalf of the respondent no. 6 in the present matter
and as such well conversant with the facts of the matter.

2. That all the contents of the accompanying reply & objections
whose contents are not repeated herein tor the sake of brevity
but shall form part of the affidavit are correct & true.

3. That all the documents annexed are true copies of their

respective originals.

Verification:-

I, the above-named deponent do hereby solemnly affirm and verify
that all the contents of the above affidavit under para 1 to 3 are correct
and true to the best of my knowledge, belief and faith, nothing
material is either concealed or stated falsely.

Verified at Ghaziabad on

Govt. of India

De@nt

Deponephs
ATTESTED \ ),

N\D
MAND.J KUMAR
Advocate & Notary

|
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Di:- o?o /a ?/;fw‘!

" Sef. Ravindra Kumar |
S/o Sri Sardar Singh
Vill. Jhandapur,
Sahibabad. - 2 c
Distt Ghaziabad. .
~ Dear Sir,
In reference to your letter dated ' 12.9.89 .we are to
- intimate you' that kha_s:i"a 1:3161: No. 92 & 93 Area'i of 0-14-0
Biswa were left from: aéquaitiori.
Yours Faithfully.
(S.P. Gupta)
Executive Engineer
Copy to . Exacut'ivé' Of;’iéer,'- Gh’aziabé.d. Deve10p1i1ent.
" Authority Ghaziabad for information,
Yours Faifhfully.
- (S.P. Gupta)

Executive Engineer

// True Copy //
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. ADDL . Registrar of Companies
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GOVERNMENT OF UTTAR PRADESH
DIRECTC)R OF INDUSTRIES
chlstration asa Smoll Scale Industrial Unst

NE ERT'HFIFA fE ¢

Thls Is rertlfy that M/s.. Indu Tlmber Products Pvt Ltd 6/14 Mohall Maha Ram, Shahdam,r“”'

Delhi- 110 032 Office Address

‘ .
a. Private Limited/Concern is a Srhall Scale lndustnal Unit Reglstered with this dlrectlcm and i$
allotted the following Registration No 7 il :

£SI No. : i _ o | bate - -
D/20/56/06322/PMT/SSI/08 27/11/1992

" The factory’s located at S-18/5, (Khasra No. 93 1-93) Vlllage Jhanderpur, Slte, IV, I/A, for
manufacturmg/Processmg of the followmg ltexms cahlbabad (District- Ghazhbad)

PIy~wood Block Board, Sewlng Marhlne Tap, 1able* Top, Flush Door & Pannel Door"only, Nb/
U.P. Forest-wood not to the allotted. R

il. The number of workers in the.uni;c not to.Be' éxcelad,. 50 (number any time,)

Date of Commencement of Productlon 01 05- 1992

Place : Ghleabad

Office Seal . General Manager,

District Industries Centre, *

Ghaziabad.

Subsequent Additional/Delation of items :

Date . Name of ftem (S) Date of Production/ General Manager,

Ghaziabad,

District Industries Ce ntre, -
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)6

.M.B. (1) This Registration is valid for the factory Location, Production and construction of

- " lthe unit-as the time of issue of the certificate,

#,

. (2) This registration is liable to fevocation or cancellation in even of any misuse or

unauthorized diversion of any allotted imported material a determined by the Director-
" of lndustries, U.P.or in the event. of vio!a’@ion of any of the condition of registration.

(3) This cerificate should be promiriehtly-disblayed in tl;lé-féc‘;ory pi'emi‘sel_s of the:a u_n'if.
i ‘Officeofthe .~ - | _ ' i
GENERAL MANAGER
DISTT. INDUSTRIES CENTRE,
GHAL/LIA'BAD.

No.11191-93 . 7

Copy fbrwa_rded to the following for infohﬁé’fim .énd ﬁeceésafy action:
1. Concern Unit e _
2.-The Director of Industries ‘Régn,. Cell UP Kanptjr alq'ljg wifh the copy of fhg Regn.
Application. ' : ' '

3.4t DI, Meerut.
General Manager,
District:Industries Ceritre,

.fG,haziabad.

L4
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OFFICE OF DISTRICT MAGISTRATE, GHAZIABAD / '}'
Letter No. 60/ P.A. 2 Dated 24.11.1992
No-Objection Certificate
1. Name of The applicant & Address:- M/s Indu Timber Products
Pvt. Ltd, S-18/5, Site-IV Industrial Area, Sahibabad,
Ghaziabad, Khasra No. 92-93

9. Whether the establishment of the wood saw machine at the

ﬁnmxwte A/o ‘ 4'

————

premises of the applicant is necessary for local needs or not;
Necessary.

3. Whether at the applicant premises the wood saw mill is feasible
to run? Yes, it is feasible.

4. Whether the place of applicant is more than 10 kms away from
prescribed area? Yes

5. Whether the applicant or any family member is charged with
any criminal case since last years? No

6. Recommendation:- The license is recommended in terms of the

inspection report/ recommendation dated 12.11.1992 issued by

SDM, Dadri.
Ghaziabad SD/-
Additional District Magistrate (Adm.)
Ghaziabad

Dated 24.11.1992
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Effective date 03.12.1991 to 30.04.1992 } g

Awm-xm We- 5

U/s 8B . No. ST-12
Form NO. 15

Sales Tax Act, 1948 Rule 57
Registration certificate under Section A of Act No. 15 of 1948.
Book No. 1, Serial No. 4-18
Registration No. UPGD No. 0322037
I, sales tax officer/ assistant sales tax officer Distt. Ghaziabad (Circle)
hereby registers under the Act Sh. Mukesh Sharma for year 1991-92
on following terms:-
This registration will remain effective till 31.03.1992. The main place
of business will be at S-18/5, Site-IV, Sahibabad & in the name of
Indu Timbér product Pvt. Ltd., Sahibabad, Ghaziabad.
Having its branches.
Name of the owner/ partners with address; Sh. Mukesh Sharma S/o
Sh. Hari Dutt Sharam, R/o Prahaladgarhi, Dadri

Dated 09.04.1992
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CITY BOARD, GHAZIABAD /9
REGIONAL OFFICE NO. 1, KATORI MILL, LONI ROAD
Book No. 113, Bill No. 41
House Tax & Water Tax Bill
Name:- Indu Timber products
Address:- Premises No. S-18/5, Sahibabad Industrial Area

Detail of House Tax/ water Tax Period Amount
1. House Tax Current 01.10.1993 | 2500/-
2. House Tax Arrear to 5000/-
3. Total 31.10.1994 | 7500/-
4 500/-
5. Payable amount 7000/-
6. Water Tax current
7. Water tax arrear
8. Total
9. House tax & water tax total

Date of issue:- 12.11.1993
Date of Payment:- 17.11.1993

Executive Officer
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CITY BOARD, GHAZIABAD
REGIONAL OFFICE NO. 1, KATORI MILL, LONI ROAD
Book No. 116, Bill No. 45
Sever Tax/ Drainage Tax Bill
Name:- Indu Timber products

Address:- Premises No. S-18/5, Sahibabad Industrial Arca

Detail of House Tax/ water Tax Period Amount T
1. House Tax Current 01.10.1993 | 3000/~ |
2. Rebate to 600/-
3. Sever/ Drainage Arrear 31.09.1994 | 2400/-
4. Amount Payable

Date of issue:- 16.11.1993
Date of Payment:- 26.11.1993

Executive Officer
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PIN No.:- VS 544 Form No. 11
Rule 25(2)
Ghaziabad Nagar Nigam, Ghaziabad

A""quk( No 7

Demand Notice

Book No. 1, Serial No. 048
M/s Indu Timber, S-18/5, Site-IV Industrial Area

(U/s 506 of UP Municipal Corporation Act, 1959). Notice is hereby
given that a demand of Rs. 1,20,172/- is made from you for house tax/
drainage/ sever tax & other payable amounts till the period 31.03.2021
as per the approved rules from the government & if the amount is not
paid within 15 days of the receipt of this notice to the satisfaction of
the municipal corporation or no satisfactory reply is given the amount

shall be recovered by issuing recovery certificate.
SD/-

Tax Superintendent
Ghaziabad Nagar Nigam
Dated 11.02.2021

Paid By Cheque No. 185806 dated 17.02.2021 for Rs. 1,20,172/-

oZ)
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IN THE COURT OF ADDITIONAL CIVIL JUDGE-II (SR.
DIVISION), GHAZIABAD
CORAM:- SH. SATYAPAL- U.P. JUDICIAL SERVICES
0O.S. NO. 548/1991

M/s Uttar Pradesh State Industrial Development Corporation
having its Head Office at 117/137, Sarvodaya Nagar, Kanpur &
its Divisional Office at Sector-15, Shastri Nagar, Ghaziabad,
Distt. Ghaziabad & having its Zonal Office at II Floor, G.D.A.
Building, Pvt. Bus Stand Compound, Ghaziabad through its
Executive Engineer Sh. S.P. Gupta.

........... Plaintiff
V/s

Sh. Mukesh S/o Hardutt, R/o Prahaladgarhi, Ghaziabad Pargana
Loni, Tehsil & Distt. Ghaziabad. .....Defendant

JUDGMENT

The UP State Industrial development Corporation has filed the
present suit of mandatory injunction for seeking the relief of
removing illegal construction of the defendant by making the
submission that the plaintiff has head office at Kanpur &
Divisional Office at Ghaziabad. The Divisional Office is at GDA
Building, Bus Stand Compound, Ghaziabad. For the plaintiff
company the state vide notification no. 1199-1-H1/28-11-117/X-
72 dated 27.09.1973 & 07.11.1974 acquired land under Khasra
No. 94 measuring 2 Bigha, 2 Biswa Khasra No. 77 area 4 Bigha,
14 Biswa situated in Vill. Jhandapur, Pargana, Loni, Tehsil Dadri
& Distt. Ghaziabad. The plaintiff corporation made a layout plan
on the acquired land & carved roads & park. The site plan of the

disputed land is annexed with the plaint. The defendant is an

ol
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influential person. It is stated that the defendant has illegally
raised 4 walls on the land as per map marked ABCD on Khasra
No. 94 & 77 in Industrial Area, Site-IV, Sahibabad & on master
plan road 150 ft. wide & 80 ft. wide on road no. 22 & it came to
the knowledge of the plaintiff on 13.09.1991 through the site
inspection by their engineer. The defendant is not ready to
remove the illegal construction & it is prayed that his possession
be removed & it be given to the plaintiff.

The defendant has refuted the suit & states that his
construction is very old. He is the owner of the disputed land. It
is further stated that the disputed land does not come under
Khasra No. 94. The subject land was never acquired by UP
Government & no compensation has been paid. The defendant is
continuous occupier of the said land & is in possession. The suit
of the plaintiff is also barred by law of adverse possession.

The defendant has also produced the counter claim 89A &
stated that the subject land is under Khasra No. 92 & 93 Vill.
Jhandapur which was purchased by it through registered sale
deed dated 15.09.1990 & 08.01.1991 from its erstwhile owner
Sh. Ratan Lal. Apart from this part of the land was also
purchased by the wife of the defendant Smt. Neelam Sharma
from Ratan Lal & one factory by the name of Indu Timber
products was established on it which was duly registered & for
which electricity connection was installed & on which house tax
is also imposed. The plaintiff has no concern with the subject
land & premises & that it is owned by the defendant. The
plaintiff wants to capture the land by illegal possession & for that
reason they have claimed this land on Khasra No. 94 & 77. While
valuing the counter claim the defendant has prayed against the

plaintiff that the plaintiff be restrained from interfering in the

23
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possession of the defendant or to demolish the same. The plaintiff 0?4_
has not filed any written statement to the counter claim. On the
other hand the plaintiff has filed repeated applications for
returning their plaint with liberty to file fresh plaint & all their
applications have been dismissed on several dates.

On the basis of the pleadings of the parties the following
issues have been framed:-

1. Whether the disputed land which has been marked with
letter ABCDEF in the attached map is part of Khasra No.
94 situated in Vill. Jhandapur, Tehsil Dadri, Distt.
Ghaziabad & whether the plaintiff is the owner of this land
as claimed by it?

2. Whether the defendant has illegally possessed the disputed
land & raised premises on it as stated by the plaintiff & if
yes, its effect?

3. Whether the disputed land cannot be identified as stated by
the plaintiff?

'4. Whether the suit of the plaintiff is barred by Section 34 &
41 of the Specific Relief Act?

5. Whether the suit of the plaintiff is barred by the principles
of adverse possession?

6. Whether the plaintiff is entitled to any relief?

The parties were given opportunity to prove their case by

leading evidence.

The plaintiff has filed the site plan of illegal construction &

copy of Khasra.

The defendant has filed 18 photocopies & certificates relating

to his firm.

The plaintiff has produced the witnesses PW1 Sh. G.S.

Mishra, JE, PW2 Yogender Singh & Purshottam Narayan Verma.
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The defendant has examined in witness DW1 Hukum Singh &
DW2 Mukesh. After the evidence of the parties the defendant has
filed his counter claim but the plaintiff has not filed any written
statement to it but on the other hand has filed an application to
return his plaint with liberty to file fresh suit for the same land.
The application No. 84;K2 of the plaintiff was dismissed on
09.04.1997. The plaintiff did not file any appeal against this order
but again filed another application No. 92C for returning the suit
with liberty to file fresh suit against the defendant. The
application of the plaintiff was again dismissed on 01.08.1998
whereafter nobody appeared on behalf of the plaintiff. Only the
counsel for the defendant has submitted his arguments.

CONCLUSION

Issue No. 1.2 & 3

Since these three issues are related to each other therefore
they are decided together in the interest of justice.

The suit is instituted by plaintiff for the disputed land.
Admittedly the land under Khasra No. 94 & 77 was acquired
whereupon it was developed & plots were carved. In event the
disputed land is part of above Khasra No. then definitely the
defendant has made illegal construction on it. The onus to prove
that the disputed construction or the land on which disputed
construction is done is located on Plot No. 94 & 77 is upon the
plaintiff. In this regard the evidence which is given by the
plaintiff is through Sh. G.S. Mishra, JE who has stated that he has
surveyed the industrial area at Jhandapur Sahibabad & his duty is
on the site & that on 13.02.1991 he saw on the side of road 150
wide master plan & 80 ft road no. 22 where Mukesh Sharma has
raised boundary wall & shed & rooms with foundation for

installing machinery on open land. The information of this fact

25
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was given by this witness to executive engineer & he says that
this land is of UPSIDC. Next to that UPSIDC has planted nursery
but this witness clearly admits that he does not know where
Khasra No. 92 & 93 is located. The defendant has stated that he
has purchased the land under Khasra No. 92 & 93 & he is
absolute owner of the same.

The second witness produced by the plaintiff is Yogender
Singh who is also its employee. He has also stated that the
disputed land is of UPSIDC & its possession was delivered to
them on 07.01.1974. This witness has filed the site plan of
Jhandapur. According to this witness the land under Khasra No.
92 & 93 was not acquired. Land measuring 2 Bigha 2 Biswa
under Khasra No. 94 was acquired & possession of only this land
was taken. Next to the disputed land is the nursery of plaintiff.
This land is not allotted to anybody. This witness has clearly
stated that in Khasra No. 92 & 93 there is residential area & for
this reason it was not acquired & the owners of Khasra No. 92 &
93 reside in Delhi. This witness has admitted that in the site plan
there is no demarcation of land & also no Khasra No. is
provided.

PW3 witness has only proved that the signatures of
executive engineer SP Gupta is there on the plaint No. 4 &
vakalatnama 7K.

In event it was to be proved that disputed land is part of
Khasra No. 94 then they should have either got it surveyed & if
survey could not be done then on the basis of details in the site
plan on the site measurements could have bene done through the
expert in an effort to prove that the disputed land is part of it

which was acquired but no such step was taken by the plaintiff.

26
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Only the statement of their JE or any other officer to say that the
disputed land is part of Khasra No. 94 is not sufficient.

The defendant’s witness PW1 Hukum Singh has stated that
at the place where the factory of defendant is present, he has seen
it as abadi & that the land of plaintiff is away from it. The
plaintiff has no concern with that land & there are other factories
in and around. Before the construction of the factory about 4-5
years back there were old houses which were of Ratan &
Ravinder & from that Ratan Lal the defendant has purchased
land in the name of his wife filing under Khasra No. 92 & 93 on
which factory by the name of Indu Timber Product is situated.
Although the defendants have not filed those sale deeds but from
the evidence of the defendants it is proved that on the disputed
land where the factory is constructed there were old houses &
garden on Khasra No. 92 & 93 and that this land was not
acquired by UP government. This fact is itself admitted by the
plaintiff & no survey was done.

In this manner from the evidence led by plaintiff &
defendant it is not proved that the disputed land is located on
Khasra No. 94 on which it is alleged to have illegal construction.
Hence, issue no. 1 & 2 are decided in negative against the
plaintiff.

From the evidence of plaintiff & defendant it is clearly
proved that land under Khasra No. 94 was acquired by the
government. Since the land on Khasra No. 92 & 93 was of abadi
therefore it was left & possibly since the adjoining land was
acquired therefore the land became valuable & it was started to
be sold by its owners & on account of this there was no clear
demarcation of the boundaries of the acquired land & it was

identified only on the basis of possession otherwise there is no

oot
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identification by any other means because in and around various
factories came into existence. The defendant and/or other persons
also purchased the land from abadi & raised constructions. In this
manner the issue no. 3 is decided positively.

Issue No. 4 & 5:-

The onus to prove both these issues were on the defendant
but the defendant has not pressed these two issues & therefore
they are decided negatively.

Issue No. 6:-

The plaintiff has also sought the relief that the construction
raised on the disputed land be declared illegal & which is shown
in the site plan with plaint as ABCDEF be removed & possession
of the land be handed over to it. The plaintiff has failed to prove
that the disputed land on which the construction has been raised
has been acquired & that it was part of Khasra No. 94 or 77 as
stated in the plaint. The relief sought by the plaintiff against the
defendant cannot be granted on the basis of the decision on issue
no. 1 & 2. Hence, the suit of the plaintiff is liable to be dismissed.

The defendant in its counter claim has sought the relief of
permanent injunction against the plaintiff but he has not proved
his counter claim & has not led any evidence for it. Hence, his

counter claim is liable to be dismissed.

ORDER
The suit of the plaintiff against the defendant & counter claim of
the defendant against the plaintiff are both dismissed. Parties will
bear their own cost.
Dated 02.09.1988 Satyapal
Second Additional Civil Jude (Sr. Division), Ghaziabad

L8
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Today this judgment is signed & dated & pronounced in open O?q
court by me.
Dated 02.09.1988 . Satyapal

Second Additional Civil Jude (Sr. Division), Ghaziabad
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Form RC
Central Excise Registration certificate
Under Rule 9 of Central Excise Rules, 2002
This is to certify, subject to conditions specified below that M/s Indu
Timber products Pvt. Ltd., a registered company (registrant & its
constitutions) is registered for Manufacturing of Excisable goods
(types of business) at S-18/5, Site IV Industrial Area, Sahibabad,
Ghaziabad, UP 201010 (address of business premises) on the basis of

application received in this office on 15.11.2006 (date of receipt).

Registration No. is AAACI2200DXMO001
Sd/-
Assistant Commissioner,
Central Excise Division-1II,
Ghaziabad

15.11.2006 Ghaziabad
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SR Arive 9310

3)

BHB-1862

_Prao.!r..bill for 30.10..,.t6 30-05-92

" 1.iFiré Charge for 50 Hp Ch. 100 :- Rs. 35000

2. 0...Charge C 100/HP 100:- Rs. 40000

3. Excvini........4500

. SD/-
03-07-92

/| True Copy //
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Office of the Executive Engineer
U.P. Power Corporation Ltd.
Electricity Urban Distribution Division-II
' Vasundhara, GHAZIABAD ' ;

No... reeseeness/ EUDD- II/GZB/Inds. Date:-
Sub_]ect Release of Industrial/ Commerclal Loads
: Exec‘iLutwe Engineer, I |
Electll:, Urﬁan Test Division-II
Ghaziabad

As per completlon report SDO.concerned the line work
of the followmg consumers has been completed. You are,
therpfore, requested to install the meter opf sultable capacity
and release the load immediately.

Name & Address of Consumer:- M/s Indu Jesiber Products (P)

Ltd. S-18/5 Site IV Area Sahibabad (GZB)

Executlve Engineer

Electricity Urban Dlstfibution Division-1I
Ghaziabad

No.iE 1535/EUDD-I1/GZBl(i)/ of Dated 31.03.2006
| Coi)y forwarded to the following for information and necessary
action.

1 Sub Division officer shaibabad

0. Assistant engineer (Revenue)

'3. Consurner Concerned.

EXecutwe Engineer

Electricity Urban Distribution D1v131on -1I
Ghaziabad

/| True Copy //
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Office of the Executive E'ngine'er '
U.P. Power Corporation Ltd,
Electricity Urban Distribution Division- II,
| Vasundhara, GHAZIABAD ’
No..............é.............../EUDD-IUGZéIIRds. | Dated ...... T

|
1
: LRI LY

Subject:- Release of Industrial / Commercial Loads. .

Executive Engineer,
Elect. Urban Test Division - I
Gzhaziabad.

As per completion report of SDO concerned, the line work of the following consumers
has been .c;:)mpletﬂ.d. You ér'e, therfore, re;.quested to install the meter of suitable capacity and
release the-i load immediately. ) .

Sl No. _Name & Address of Consnmer Load 8.C. No.

1+ e Ydu daiban Pnedudks (W14, \skud Wev
S-\tls: Sk 5 Wi hewar, e
Shbded, Glag ohed. ’

N ' Execun{ Engineer
Electricity Urban Distribution Division - 11
Ghaziabad

NolSBS

oo TEUDD-IVGZB/ G of date . 2183486

Copy forwarded to the following for information and necessary action.
1-  Sub-Divisional Officer Swﬂu%%d

2-  Assistant Engineer (Revenue).

I A X
Ex Engineer

Eléctricity Urban Distribution Division - I
- Ghaziabad

3-  Consumer Concerned.
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UPVAT- IX 3
* Department of Commerclal Taxé's Government of Uttar Pradesh
(See Sub-Rule (8) and (10) of Rule- 32 of the UPVAT Rules, 2007)
Certificate of Reglstratl«on and Allotment of TIN
09588800466

s

‘@ 527 Arrngior flol

&y

M/$ INDU TIMBER PRODUCTS PVT LTD whose prinéipal placé of busihess iéj.

situated at S-18/5 SITE-1V, INDL AREA SAHIBABAD, GHAZIABAD. located in
Commercial Tax Circle/Sector Ghaziabad (A)/Ghaznabad Sector-1, DC
subject of provisions of the Uttar Pradesh Value Added Tax Act, 2007, is
hereby registered as a dealer and 09588800466 is allotted as its Taxpayer's

Identification Number (TIN). This Req:atratxon L,ertlﬂcate |s valid' with effect_

from 12- Mdr-1991 till the business is discontinued,

Signature of Business Manufacturer, PLYWOOD BLOCK BOARD, FLUSH
DOOR

Place of branches in U.P. 1. HO- 7/7 DB GUPTA ROAD

PAHARGAN] N, DELHI-110055, Phone No. & nutside U,P.
Description of Trade/Commodity 1. Wood and its product

Prop./Partner Director 1. MUKESH SHARMA, 406 PRAHALAD
GHARHI SAHIBABAD, GZB

Name & Address + 2. SMT. NEELAM SHARMA, 406;

PRAHALAD GHARHI SAHIBABAD GZB.
Place : Ghaziabad
Date : 12-lune, 2009
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Trgmaay 3 Fovg A B JFor Assistance Dial 1912
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD bé
(SL. No.41)

3%
3

Court No. - 21
Case ;- WRIT - C No. - 3744 of 2025

Petitioner :- M/S Indu Timber Products Pvt Ltd

Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Anand Kumar Singh

Counsel for Respondent :- Anuj Pratap Singh,C.S.C.,Vineet Pandey

Hon'ble Manoj Kumar Gupta.J.
Hon'ble Anish Kumar Gupta,J.

1. The prayer made in the instant petition is for issuance of writ
of mandamus restraining respondent no.3 from making forceful
entry or demolishing the building existing over S-18/5 Site IV
Sahibabad Industrial Area Ghaziabad U.P. without adopting due
process of law. The petitioner claims title over the subject land

through different sale deeds.

2. The case of the petitioner is that a plywood and wood based
industry is in existence over the subject land. A civil suit was
filed by the Uttar Pradesh Industrial Development Corporation
(hereinafter referred to as the 'UPSIDC') (O.S. No. 548/91)
against Mukesh Sharma, the Director of the petitioner company
claiming title over the subject land and the said suit was
dismissed by the trial court vide judgment dated 02.09.1998.
The appeal filed by UPSIDC was also dismissed. However, on
29.01.2025, the officers of respondent no.2 visited the

petitioner's unit and threatened to demolish the constructions.

3. Sri Vineet Pandey, learned counsel appearing on behalf of
UPSIDC submits that the UPSIDC has not taken any action in
the matter so far nor has issued any notice of demolition. He
submits that the UPSIDC will also not take any action for
demolition except in accordance with law, It is further stated

that the same land is also being claimed by one Usha Rani.
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4. As the specific case of UPSIDC is that it has not issued any
notice for demolition and will act strictly in accordance with
law, therefore, we are of the opinion that the petition deserves

to be disposed of in terms of the statement made on behalf of
UPSIDC.

5. The petition stands disposed of accordingly by providing that
UPSIDC will act strictly in accordance with.law. -

Order Date :- 7.4.2025
Ashish Pd.

(Anish Kumar Gupta,J.) (Manoj Kumar Gupta,J.)
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Without Prejudice

To, ' Dated:- 17.11.2025

The District Magistrate,
Collectorate Complex
Ghaziabad. .

Sub:- Regarding factory premises situated at S-18/5, Site-IV Industrial
Area, Sahibabad, Ghaziabad, U.P. falling in land covered by Khasra
No. 92 & 93 Vill, Jhandapur, Tehsil & Distt. Ghaziabad.
Illegal attempts in contempt of Hon’ble High Court order dated
07.04.2025 passed in Writ C No. 3744 of 2025 titled M/s Indu Timber
Products Pvt. Ltd. V/s State of UP & 2 Others.

Sir,

1. That the applicant is the owner & occupler of factory premises situated &
located at S-18/5, Site-IV Industrial Area, Sahibabad, Ghaziabad, U.P.
where the applicant is coriduéti_ng industrial activity since the year 1991
& where a company by namé of M/s Indu Timber Pvt. Ltd. was
established. The present application is being filed by Sh. Nitin Sharma
who is one of the owners & occupier of the premises.

2. That the factory premises situated at S-18/5, Site-IV Industrial Area,
_Sa_hibabad, Ghaziabad, U.P. is Ifalling in the land covered by Khasra No.
92 & 93 Vill. Jhandapur, Tehsil & Distt., Ghaziabad.

3. That' the applicant is filing the present applicant application since one
individual person named as Ashok Kumar claiming to be representing
some society by the name of Ghaziabad Kalyan Sehkari Awas Samiti Ltd.
in connivance with certain officers/ cmployees of UPSIDA namely Sh.
Sonu Kumar Pandey & one Sh. R.S. Yadav has been making illegal &
false claims on the land/ premises of the applicant in order to lay their

hands on the‘i‘proper’cy of the applicant who is running the factory & is in

-------

sion undisputedly since the year 1990 onwards (more than 35
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4. That it is an admitted fact that the subject land does not belong to

UPSIDA and therefore UPSIDA has no right to make any claim on the
same. The UPSIDA is not the owner of the subject land on which the
factory premises of the applicant stands since 1991. In this regard an
earlier attempt was made by UPSIDA (then UPSIDC) to claim the said
land by filing a civil suit before the Additional Civil Judge (Sr. Division),
District Court, Ghaziabad being OS No. 548 of 1991. The said suit was
dismissed by the Court of Additional Civil Judge-1I, Sr. Division, District
Court, Ghaziabad vide judgment dated 02.09.1998. The appeal filed by
UPSIDA against the said judgment being Civil Appeal No. 204 of 1998
also stood dismissed by Special Court (E.C Act)/ ADJ, Ghaziabad, U.P.

A true typed English translated copy of the judgment dated
02.09.1998 passed in OS No. 549 of 1991 by the Court of Additional

Civil Judge-II, Sr. Division, District Courts, Ghaziabad is annexed as.

Annexure No. 1. ™~

. That by.virtue. of a judfcial order the rights claimed by UPSIDA on the

subject land weré negated & as such they do not have any right
whatsoever on such land. It is further pertinent to mention that the subject
land of the applicant being not owned by UPSIDA & therefore they
cannot claim any right on the said land for any purpose whatsoever.

That on account of the illegal activities committed by UPSIDA to make
an illegal attempt for laying their hands on the factory premises of the
apglicant, the applicant approached the Hon’ble Allahabad High Court by
way of Writ C No 3744 of 2025 titled M/s Indu Timber products V/s
UPSIDC & Ors. The Hon’ble High Court by virtue of the order dated
07'04.'2025 has restrained the UPSIDC from taking any illegal actions but

except with due process of law.

By

R IR A S T CHA w1 S I U
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A true copy of order dated 07.04.2025 passed in Writ C No 3744 of
2025 passed by High Court of Judicature at Allahabad is annexed as

Annexure No. 2.

. That 'in the said writ petition before the Hon’ble High Court it was

informed by UPSIDA that they are in process of taking over the subject
land claimed by certain housing society by the name of Ghaziabad

Kalyan . Sehkari Awas Samiti Ltd. However, the said society is a non-

-existing society & there is an inter-se civil suit filed against the said

society by the applicant to secure its rights against the illegal claims of
the said society. The said civil suit is also pending being OS No 1079 of
2025 before the court of Civil Judge, Sr. Division, Ghaziabad. In the said
suit the question as to existence of above alleged society is also being
raised & the defendant is intentionally not appearing & avoiding the suit
knowing fully well that they have no right on it. The notice has been
issued by the court for further proceeding.

A true c’op}‘/ of the civil suit being OS No 1079 of 2025 before the

court of Civil fudge, Sr. Division, Ghaziabad is annexed as Annexure

No. 3

. That it' is has been upheld by a judicial verdict passed in the suit of the
.UPSIDA being OS No. 541/1991 which is confirmed by the appellate

court & has attained finality that the subject land which UPSIDA has
claimed torbe open land is neither acquired by UPSIDA nor is part of any
land -under the domain of UPSIDA. Hence, there is no occasion for
permitting the above persons to interfere in the domain of the applicant

pertaining to the subject property.

. That the said Ashok Kumar & the above named persons from UPSIDA

are repeatedly making illegal attempts to illegally claim the factory
premises of the applicant as an open land whereas the fact remains that

neither the said land belongs to them nor it is a vacant open land &
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further there was no park on the said land supposed to be carved out-by

UPSIDA at the t1me of the development of the said industrial area. That

on the said land the factory of the apphcant remains estabhshed since the

year 1990 onwards which ‘is now more than 30 years in continuous

possession w1thout any claim or order agamst the applicant & without

prejudice to all the rights which the apphcant retain on the subject 1and

the possession of the applicant is protected under the provisions of Article
111 & 112 of the Schedule to the Limitation Act, 1963.

10.That in the above facts & circumstances the attempts made on the part of

Ashok Kumar in conmvance of few officers of UPSIDA namely R.S.

Yadav & Sonu Pandey are without any ground, illegal & also amount to

the contempt of the orders of the Hon’ble High Court at Allahabad as
stated herein above.

It is therefore most humbly requested that in the subject matter sue notice of the

above facts may be taken before proceeding further on the false & illegal

attempts by the above stated persons & the rights of the applicant may be duly

secured.
Thanking You,

Yours faithfully,

8

For Indu Timber products Pvt. Ltd.
Nitin Sharma

Authrised Signatory



